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Financial involvement of State Gov-
ernment of Orissa in intrOducing Crop 

Insurance 

1403. SHRI CHINTAMANI JENA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) what i~ the financial involve-
ment of the state Government in in-
troducing crop insurance, allowances 
to the unemployed and of declaring 
the primary school teachers as Gov-
ernment servants as committed bV 
the Orissa State Government in the 
Governor's Address of 1980, before 
the dissolution of the state Assembly; 
and 

(b) has the State Government exa-
mined the proposal with its financial 
implication and, if so, what is the eX-
tent of financial commitment from 
State exchequer? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JAGANNATH PAHADIA): 
(a) and (b). The Governor of Orissa, 
in his address to the Orissa Legisla-
tive Assembly on the 11th February, 
1980, stated that the state Govern-
ment was contemplating a scheme for 
crop insurance to indemnify the far-
mers against loss of crop due to r a-
trural calamities. He also stated that 
the State Government was consider-
ing proposals for declaring the pri-
mary school teachers as Government 

servants and for grant of unemploy-
ment allowance to the deserving un-
employed persons. The details and 
financial implications of these propo-
sals were not spelt out. 

Development at Jaipur in Cuttaek 
District 

1404. SI-IRI ANANDI CHARAN 
DAS: Will the Minister of TOURISM 
AND CIVIL AVIATION be pleased to 
state: 

(a) is there any proposal for deve-
lopment of 'Biraja Kshetra' and 'Dasa-
swamedha Pitha' at Jaipur jn the dis-
trict of Cuttak which is a historic 
place of Hindu pilgrimage and tourist 
attraction; and 

(b) are Government aware that the 
people coming from a11 parts of the 
country and abroad are experiencing 
much difficulties for wa"t of comnlU-
nication and accommodation? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI KARTIK 
ORAON): (a) No, Sir. 

(b) As the development of facilities 
at pilgrim centres visited by domestic 
tourists would primarily be the res-
ponsibility of the State Government, 
the facilities at these places would 
need to be provided in the State Sec-
tor. The State Government therefore 
is contemplating to construct a Tour-
ist Bungalow at Jaipur. It is under. 
stood that regular bus services are 
available to JaipLlr from different 
pa rts of Orissa. 

Bonds in respect of "N ationa} Rural 
DeVelopment" Scheme 

• 
140S. SHRI VIRDHI CHAND JAIN~ 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Bonds 
in respect of 7 (seven) years "National 
Rural Development" Scheme came in-
to force about one year back are yet 
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'to be printed ~nd issued to the app1i~ 
cants and intpl'est is lesser than fixed 
deposits scheme in banks; and 

(b) if so, ,vhat action is being taken 
to expedite the work so as not to put 
the applicants to any fUrther incon~ 

venience? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAGANNATH PAHADIA): (a) and 
(b). The National Rural Deve!op.-
ment Bonds h3VC already b0en print-
ed and issued in most of the C'1S':, to 
the subscribers. 

The Nal10nal iRural Dcveloprnent 
Bonds carry interest at 7 ~ per c(>nt 
per annum. In JView of exenlption 

from capital gains tax availa bl(-· an 
investments in these bonds, it will net 
t e appropriate to ('on1parc the rate 
of interest thereon with that on bOllk 
·deposits. 

Air fare hike on r~ommendations of 
lATA 

1406. SI-IRI JYOTIRMOY BOSU: 
'Vill the Minister of TOURISM A 1\1D 
CIVIL A VIATION be pleased to 
state: 

(a) how did the Government allow 
air fare hike on the recommendutionl1 
of lATA; 

(b) is it not a fact that the Public 
Undertakings Committee had strongly 
l'ecommended discontinuation of our 
membership in lATA; 

(c) what is the reason fOr having 
cheaper "fares fOr paSGengers oTiginat-
ing in wealthy countries and much 
d.earer fares for passengers originat-
ing from poorer and poorest countries; 

(d) is it not a fact that the people 
of poorer countries are financing for 
"the air travel of richer countries' , 

(e) if SO, what steps does he prOpose 
to take to undo the same; and 

(f) whether he has personally gone 
through the Public Undertakings 
Committee Reports on the fu..,.tioning 
of Air India? 

THE MINISTER OF TOURISM 
A:\fD CIVIL A VIATION AND LA-
BOUR (SHRI J. B. PATNAIK): 
(a) Because of hike in petrol prices 
1he Government ano'wed the air fare 
hike. 

(b) and (c). Public Undertakings 
Committee recommended discontinua-
tion of our membership in lATA. This 
recomlnendation together with other 
1 ec _)mrncnd:1tions, is being examin..ed 
by a Departmental Committee, whose 
1 (Aport is awaited. 

(c) to (f'). Barring a fe'\\.' exceptions 
" , .... , r'h ~Irc due to unavoidable reasons 
rnentioned below, the fares to Ind::.a 
,1 .... C' 't'] ')t cheaper than fares from 
India: 

0) Due to currency fluctuations. 

(ii) Due to the need to ba ve low:-
er promotional fares in order to en-
cJurage tourism to India. 

II 1'> Allowance to GOvernment Ser-
y j (.] paying Market Rent fOr the 
I-Iouse allotted to them while OWL 

ing lIouses 

1407. SHRI PIUS TIRKEY: Will 
the Minister of FINANCE be pleased 
10 :-;tate: 

(a) whether officers who pay 
market rent for the hOuse allotted 
to t l lem by Government being house 
ow ners are entitled for getting house 
1 j i allowance; and 

(b) if not, the reasonG therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SBRI 
.1AGANNATH PAHADIA): (a) and 
(b). Under the existing orders, Cen-
tral Government employees who are 
allotted Government accommodation 
are not entitled to House Rent Allow-
anCe regardless of the rate of the 
licenCe fee/rent charged therefor In 
September, 1975 employees who were 




